\'| TEM NO 130 REG STRAR COURT. 1 SECTION |1 A

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
CRI M NAL APPEAL NO(s). 1394 OF 2003
BEFORE THE REG STRAR M K GUPTA

AMARII T SI NGH & ORS. Appel | ant (s)
VERSUS

STATE OF PUNJAB Respondent ( s)
(Wth appln(s) for stay and office report )

Date: 07/04/2010 This Appeal was called on for hearing today.

For Appellant(s)

Bhargava V. Desai, Adv.
Rahul Gupta, Adv.

Ni khil Sharnma, Adv.

SS=

For Respondent (s)
M. Kul dip Singh, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

In t he pr esent Crim nal Appeal there is sol e
respondent . The appel I ants as wel | as sol e r espondent are
represented by their advocates. Oiginal records of the High
Court as well as Trial Court have been received. Appel I ants have
filed additional docunents at SLP stage. Lear ned counsel for the
appel l ants vide statenent dated 26.3.2010 has stated that no nore
addi tional document is to be filed. Appeal is ready for hearing.

(M K. GUPTA)
Regi strar

ns



